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5.3.93, has asked the importers to pay duty of Rs. 
3.37 crores and redemption fine of Rs. 3 .80 crores. 
H e  has  a l s o  i m p o s e d  p e r s o n a l  p e n a l t y  o n  the  
concerned firms and also on  the Directors of both 
flrms. 

Present ly ,  a l l  t he  mach ines ,  i nc lud ing  those  
a s s e m b l e d  f r o m  t h e  u s e  o f  s p a r e s ,  a r e  l y i n g  
at Gummid~pond i  (TN),  Madak (AP),  Bagru, Bikaner 
8 Malpu ra  (Ra jas than ) ,  Bu landshaha r ,  Chamo l i ,  
Jhanst 8 Bareilly (UP).  These machlnes are not in 
use.  

J u d i c i a l  a n d  Admin i s t ra t i ve  Sys tem 

318 .  SHRI KASHIRAM RANA : 

SHRI RAM TAHAL CHOUDHARY 

Wl l l  t h e  M ln l s te r  of LAW AND JUSTICE b e  
pleased to state : 

(a )  whether there is any proposal  to improve the 
judtc~al  and admlntstratlve system of the country.  

( b )  ~f so ,  the detarls thereof. and 

(c!  the steps takeniproposed to b e  taken by the 
Government In t h ~ s  regard? 

THE MINISTER OF STATE OF THE DEPARTMENT 
OF LEGAL AFFAIRS, LEGISLATIVE DEPARTMENT 
AND DEPARTMENT OF JUSTICE (SHRI RAMAKANT 
D KHALAP)  , ( a )  to ( c l  The tmprovement of the 
Judicial and admlnlstratlve systems in the Courts IS 

a continuous process To make an In-depth study of 
the problem of arrears and for lmprovlng Judlc la l  
and admin~strat lve system in Courts a committee of 
three Chlef Justrces of High Courts (Justtce Mallmath 
Commtttee) was constituted by  the Government In 
1G8P T h e  C o m m ~ t t e e  h a s  m a d e  s e v e r a l  
r e c o m m e n d a t i o n  o n  v a r l o u s  a s p e c t s  c o v e r r r ~ g  
j u r ~ s d i c t i o n a l  a n d  p r o c e d u r a l  m o d l f ~ c a t ~ o n s ,  t he  
Improvements  I ?  t he  ~ u d l c i a r y  the  se t t lng  up of 
spe:ialtsed bodres such as tr lbunals!commiss~ons to 
deal  w t h  spec~ f r c  types of cases ,  the f~xa t ron  of 
Judyes strength and appointment o i  Judges In Hrgh 
C ? ~ r ! s  !he creatior, of rr,ore posts rn the subordtr,ate 
j ad ! c l a r y  a n d  a n u m b e r  of o t h e r  g e n e r a l  
re:ommen3at13ns !ela!lng to moderntsat~on of offlce 
e;~i;.r~er: I:, c:.uris a!li allocatlcln of rnore funds t s  
' h e  j l i d l c i a r y  T t ~ s e  r e c o m r e n d a t r o n s  w e r e  
f c r w a r d ~ d  l n l e r -a i i a  I: a ! l  t he  c o n c e r n e d  Sta te  
'3:~verr,men',s and :tie Htgh Zcu r t s  for Pecessary 
f ~ i r o w . u p  actl-,n 

Fur!her tcte ~ r s b l e r r j  of arrears r i t  cases In Sourts 
e?d  therr expedi!19us drspcsal was also ccns~de red  
In a rr,ee!'ng of tr~e C t , ~ e f  Ministers arid C t ~ i e f  Justlces 
t,eld or: 4!!1 December 1993 under the Cha l rmansh~p 
of ttle F r m e  Mmlster The Corference recommended 
several  steps In a res.ilu!tor~ 11 adopted fcr  the speedy 
d ~ s p o s a !  o f  c a s e s  In t h e  Cour ls iTr lCuna ls  T h ~ s  

resolut ion has b e e n  commended  t o  a l l  t he  State 
GovernmentsIUT Administrations and  High Courts1 
Tribunals for necessary act ion.  The Implementation 
o f  D e c e m b e r ,  1 9 9 3  r e s o l u t i o n  a n d  t h e  
recommendations made by the Working Groups were 
rev iewed  by  t he  L a w  M in i s te rs  at  t he i r  p l ena ry  
meet ing held in  Calcut ta In November,  1995 .  The 
resolutions adopted in these meeting have also been 
commended  to  a l l  t he  conce rned  author i t ies  for  
necessary fol low-up act ion.  

Domes t i c  En t rep reneu rsh ip  

319 SHRI RPM TAHAL CHAUDHARY : Wil l  the 
M in~s te r  of INDUSTRY b e  pleased to state : 

(a )  whether the Government are making efforts 
to support and promote domestic entrepreneurshlp; 

(b) if so ,  the de ta~ l s  thereof, and 

( c )  the extent of sucess achieved therefrom so 
far? 

THE MINISTER OF INDUSTRY (SHRI MURASOLI 
MARAN) . ( a )  to ( c )  Varlous measures have been 
taken to promote domestrc entrepreneurship. Some 
of the measures taken by the Government,  i n te r -a l~a ,  
i n c l u d e  r e d u c t l b n  I n  e x c l s e  d u t ~ e s ,  l e v y  of 
countervai l~ng duty wherever requ l red  reduction In 
c o r p o r a t e  t a x .  e t c .  So  fa r .  2 5 7 8 1  numb8.r  of 
inveslment proposals In the del lcensed sector, wtth 
proposed Investment of Rs 504,7821-crores dur lng 
the p e r ~ o d  1 8.1981 to 31 5 96, have been fi led 

Ru ra l  Cred i t  System 

- 320 DR ARUN K U M A R  SARMA Wrll the  
Mlntsl'er of FINANCE b e  pleased to state 

l a )  Ghether the Government propose to  Improve 
the rural credrt system through Regional  Rural  Banks 
throughout the country; and 

i b )  11 so !he concrete steps bemg taken In this 
regard' 

THE MINISTER OF FINANCE AND MINISTER OF 
COMPANY AFFAIRS (SHRI  P CHIDAMBARAM) ( a )  
a n d  r b j  Reg tona l  R u r a l  B a n k s  ( R R B s j  a re  a n  
~ n i p o r t a n t  componen t  of t h e  ru ra l  c r e d ~ t  de l lvery  
system The fo l low~ng steps have, therefore, been 
taken to strengthen and slreaml lne the func l~on lng  
of the RRBs 

III W ~ t h  a v iew to wtdenmg the range and 
scope of their services, the RRBs  hav r 
been  al lowed. wl th e f f ec t  f rom 1 1 1994.  
l o  f ~ n a n c e  non-target groups to the extent 
of 6 0 %  of  t h e l r  f r e s h  l e n d i n g  M o r e  
dlscretlonary powers have been  given to  
them for purchaseldiscount ing of cheques/ 


